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(c) what measures are under considera~ 
tion of Oove~nt to regulate the import 
of technolOgy as also to achieve self re· 
liance for development in various industrial 
field? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIBNCE, AND 
TECHNOLOGY, ATOMIC ENERGY, 

PACE, ELECTRONICS AND OCEAN 
DEVELOPMENT (SHRI SHIVRAJ v. 
PATIL): (a) The Government are aware 
of the role of the Con"ulting Engineering 
Organi ations in the proper design; eXecu-
tion and operatiOn of projects and in the 
election of technology and equipment. The 

Government are not aware of any specific 
instance where for lack of high quality 
consulting engineerng organisation impor· 
ted technology and equipment have not 
proved useful. 

(b) No tudy covering the volume and 
field of indu trie which have imported 
technology from the advanced countries 
but which could not b~ utilised ha been 
pecifically made. 

(c) Mechani m already exi t to ensure 
that choiCe of imported technology is 
properly made. Propo als for import of 
technology are exaniined by a high level 
Inter-Departmental ommittee and the 
Foreign lnve tment Board takes into ac-
count all relevant con iderations in approv-
ing import of technology. Encouragement 
i given to Indian Engineering Consultancy 
Organi ation and they are involved in 
planning, de ign and execution of projects. 

Indu·on of Tam in the list of 
Scheduled Tribes 

5034. PROF. N AR.A.1N CHAND PARA-
HAR: Will the Mini ter of HOME AF-

FAIRS be pleased to state: 

(a) whether the Tamangs, a Buddhist 
Tribe living in We t Bengal, Sikkim and 
A am have demanded the inclusion of 
their Tribe in the Ii t of Scheduled Tribes; 

(b) if 0, whether the demand has been 
accepted by the Government alongwith the 
date on which it was accepted; and 

(c) if not, the likely date by which 
Government would ta a deci jon i thi 
regard alongwith the re on for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) Yes, 
Sir. Repreentation have been r ceived 
demanding inclusion of Tamang in the 
list of Scheduled Tribes in the State of 
Assam, Sikkam and West Bengal. 

(b) and (c). The demand for inclu ion 
of Tamangs in the list of Scheduled Tribes 
in the States of Assam, Sikkim and 'Ve t 
Bengal alongwith other such propo ls, re-
commendations, ugge tions and representa-
tion are being duly considered in consul-
tation with the concerned State Govern-
mentsIU.T. Administrations including that 
of As am, Sillim and West Bengal and 
the Registrar General of India in the con-
text of the propo ed Comprehen ive revi-
ion of the lists of cheduled Castes and 
c.heduled Tribe and in accordance with 

the relevant criteria followed in the matter 
for inclu ion of any community in the Ii t 
of Scheduled Ca tes and Scheduled Tribe. 
The comments from orne of the State 
Government are still awaited and they are 
being regularly reminded . Further, any 
amendment in the exi ting lists of Sche-
duled Caste and Scheduled Tribe~ can 
be done only through an Act of Parlia-
ment in view of Article 341 (2) and 342(2) 
of the Constitution. 

History of planning proce in India 

5035. PROF. NARAlN CHAND PARA-
SHAR: Wi1l the Minister of PLANNING 
be plea ed to state: 

(a) whetber Government have planned 
to pubUs.b any authentic history of ~he. 
planning process in India and it role in 
the economic development includi ng the 
welfare of the people; 

(b) if so. the details about the publica .. 
t~on; and 

(c) if no! whether such publicatio, would 
be brought out ,0 as to stress the role of 




